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ihri Ur* Nayent^ra Shama

Vs.

U • L • I •

tipplicdnt

Respondents

Srivastava*
Present: ahri PlalMsh ^ Id. counsel for the applicant

Shri v.K. 8«o « -<30- respondants.

When the application w->8 taken up for aduiaaien to^y,

the Id. counsels for both the parties agreed that the appli

cation aan be disposed off at the admission st^ge itsa»''t

keeping in view judgement of the hon*bla Supreme Court

in Civil appeal No.2376/91 dated 13.11.1992, which is equally

applic:<^t)^6 to the applicant before us also. The Id. cawneal

for the respondents indicated that the IChR is consxdaring v

fixation of the pay scale of the applicant in fe.450"-73n0

in the light of the aforesaid judgament of the iupreata Court,

Ue adnit this application and dispose of the same with the

direction to the Respondents to issue necessary or<l*ra

regarding fixation of pay of the applicant in seal# of

7300 in the light of the aforesaid judgement dated 13,11.19^

and also direct them to take a decision within a period of

three months from the date dttcommunication of this ordor.

The decision taken in the case of the application shall ba
^»c«<ve4, .

conmiunicated to the applicant within

No order as to costs.
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